CENTRAL ADMINISTRATIVE TR IBUNAL
“BANGAL BENCH

Second Floor,
Commercial Complex,
Indlrenagar,

.Bangalore-SG 038, 1\499
Dated' L %6%

APPLICATION NO(S) 718 Q{- 1993

APPLICANTS: T R. Rof asekay  RESPONDENTS: SpostMaW Gernend
Sasby’ | Pangalere aneobos,

S"u 9@% Shivag

Adwocalz, "‘FPV*AL?
Fondbe Block, Rejajinoggs,
UNeax Nlogwe) Bangalore-10.

2. Te Post Maries Geromd,
Kommodak o Cerete, W
3. The RstMasts Cuse.1),
| Head Post Office, KOLAR -56310 1
4. Senior Superinterdord OpPost @ffsm
%<£?&ar-iblv18&n\ KOLAR .
5 <oe. Nl <. ’P@dﬂ\&n}\&ﬂ%‘\k
C-G.5.¢, gk towt Rldg,
%om%alave 1.

T0O,

Subgect -~ Foruarding of copies of the Order passed by
the Central Admlnlstratlve Trlbunal Bangalore,

Please find enclosed herewith a copy of the

ORDER /AQTAYLINFERTM—BRBER, passed by this Tribunal in the

above said appllcatlon( ) on O"( 10-93 .
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CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH$BANGALORE

DATED THIS THE SEVENTH DAY OF OCTOBER, 1993

Présents Hon'ble Shri S, Gurusankaran, Member (A)

Hon'ble Shri A.N. Vujjensradhya, member (3)

APPLICATION NO.718/1993

Shri T,R, Rajasehkar Sastry

$/o. T.V. Ramachandra Sastry

Age: Major, EX-E,D, Packer

Kadirappa Street

Shidlaghatta-562 105 '
Kolar District, eves MApplicant

(Shri R.A. Shiraguppi, Advocats)
Ve,

1. The Post Mastsr Gensral in
Karnataka, Gsneral Post Office
Bangalore, . ?

2, The Post Master (HSG-I)
Head Post 0ffice ' §
Kolar = 563 101 , |

3. The Senior Superintendent eof ' 7 !
Post Offices, Kolar Division ' f
Kolar, eeee Respondents

(shri m.S, Padmarajaish, S.C.G,S.C.)

This application having come up for hearing
before the Tribunal today, Hon'ble Shri S, Gurusankaran,

Member(A), made the followings

In this application filed under Secticn 19 of

N the administrative Tribuneles Act, 1985, the applicent is
IS

"\\’}\6 aggrieved by the pmishsae;;t of ronovalv of service imposed
‘ion him by the dismissal authority vide order datsd 27.8.1992

: and the appeal dated 26,M.1992 to the App.nate Authority

| having not been disposed of tili;:ato of filing of this epplicstiocn.



He hes therefore, prayed for setting eside the order of .
the Appellate Authority dated 27,8.1992 with all consequential

bensfits,

2, The case was admitted on 27,8.1993 and

vas posted for today for filing reply after the isswe of
notice to the respeondents. Shri Shiraguppi sppearing for

the applicant submitted thet the Appsllate Authority has
dispcsed of the appeal dated 26,.711.1992 by corder dated
14.9,1993 and has producec the original copy of the same, He
alsc submitted that even though the Appellete Authority hes
stated that he has disposed of the &appesal ae per the powers
conferred on him under Rule 126 of the Postal Manual Vol.,Il1,
he has failed to do so,since it is an incomplete order,

He explained that under Rule 12¢ when on appesl the Appellste
Buthority sets asice the punichment crders and remits the case
for de~ncvo trial, the original proceedings containing the
cherge-sheet are to be deemed as quashed unless the stage

from which the re-trial should bte& conducted is specified in the

order,

3. Shri M.S, Padmarejzieh appeering for the
respondente in 8ll fairmess stated that the appellate order

is nct 2 complete order enc does not contzin all the details

as per Rule 126 of the P& T Menusgl, Vol, Ill. He, therefore,
preyed that the matter may be remitted to the Appellate Authority

to pass a suiteble grder as per Rule 12& at an early date,

4, Having heard the submissicns of both the

parties and lcoking into the nature cf the charges framed sgeinst
the employee, we quash the Appellate order dated 14.9,1933 end
direct the Rppellate Authority to pass an appropriate order in

terms of Rule 126 of P& T Manual, Vol,II1l indicating whether
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the punishment orders hawey been set aside snd the case

has bsen remitted for de-novo trisl er the stage from

which the re-trail should be conducted., WuWe also direct
| )

the Ap-ellste futhcrity to passﬂaa—sasly order within 8

period of 10 deys from the date of receipt of a copy of

this eorder,

8. The spplication is disposed of accordingly.

No order as to costs.
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